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e desired factor of safety is ≥ 1.5 for the downstream slope under static loading. And, 
≥ 1.0 for the upstream slope (just after raising; i.e., newly generated capacity unutilized) and 
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outed in place or backfilled with a stiff material (Figure 9). Once it’s installed, a 
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due reasons beyond one’s control. Hence, it is desirable that 
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pond wall and a sudden release of water; or a “slow build” scenario.
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l 
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Reliance Sasan Power Ltd. & Ors. 
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2. Dr H V C Chary Guntupalli, Scientist-D, MoEF&CC, RO, Bhopal
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4. S D Valmiki, Regional Officer, MPPCB, Regional Office, Singrauli

Annexure R-2/I
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Action Taken Report GT 
Principal Bench order dated 29thJune 2020 in O.A. 31/2020 

(CZ) Hiralal Bais Vs. Reliance Sasan Power Ltd. & Ors. 

In compliance of l (NGT) Principal Bench 

(PB) order dated 29.06.2020 in the Original application (O.A.),31/2020 (CZ) 

Hiralal Bais Vs Reliance Sasan Power  Ltd. & Ors., a joint committee comprising 

of following officers has undertaken the site visit during 14thand 15th July, 2020: 

1. Rajiv Ranjan Meena, District Collector, Singrauli, MadhyaPradesh

2. Dr H V C Chary Guntupalli, Scientist-D, MoEF&CC, RO, Bhopal

3.

4. S D Valmiki, Regional Officer, MPPCB, Regional Office, Singrauli

Following plant (Reliance Sasan Power Ltd) officials were present during the site 

visit & discussion: 

1. Sh Anil Kumar Singh, Chief Executive Officer

2. Sh Sachin Mohapatra, Station Director

3. Sh Amitosh Verma, Assistant Vice President

Copy of the attendance sheets is enclosed as Annexure-1. 

In compliance with the Tribunal order, the joint inspection committee carried out 

the site visit of breached fly ash pond during 14th& 15th July 2020 to verify the 

issues made by the applicant viz. 

The applicant has raised the issue of the incident of collapsing of Fly 

(UMPP) Singrouli (MP) on 10.04.2020 around 3 PM during COVID 19 

pandemic, leading to flood of the toxic ash slurry located in adjoining  
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Harrhava village, washed away six persons, including three kids, a 

woman and two men living in the adjoining villages. All the Respondents 

lives as well as severe damages to the nearby rivulets Goiwahai, 

vegetations, biodiversity, fertile agricultural lands, due to their 

negligence. A substantial issue of environment has been raised.  

1. The incidence & probable cause of its occurrence:

Industry was disposing its fly ash in this Island 4 or C5 area (Geo-graphical

location: 23.955383, 82.620307) since March 2019; the area of the low lying

is 41.62 Hectares with average depth of 6.5mtrs. This provides effective

volume of 27.06 Lakh M3 to dispose the fly ash. Industry was discharging

fly ash in High Concentration Slurry Disposal (HCSD) mode that has water

to ash ratio 30:70. Based on the records, industry has disposed around 10

Lacs Ton fly ash slurry till the date of incidence i.e. 10.04.2020. Copy of the

disposal records is enclosed as Annexure-2. To pump out the stagnated

slurry water near retaining wall, pumping arrangement was provided by the

industry.

As reported by plant official, the incidence of fly ash pond

breach happened on 10th April 2020 at around 4.40PM in the low lying area

called Island 4 or Compartment 5 (C5) inside the plant premise. One Poclain

machine was on job of leveling soil on the top of the retaining wall; on

moving back the machine, the machine lost its balance and slipped down

towards the outer slope of the retaining wall. In order to prevent the

slippage, the machine operator tried to anchor the bucket on the top soil of

the retaining wall; However due to its own weight, it pulled down a big

chunk of soil from the bund and further to stay up it kept on anchoring on
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additional part of the bund. During the process, the operator damaged the 

wall significantly which initiated the break of the retaining wall. This 

resulted in huge quantum of fly ash with water gushed out through the 

breached wall in about 25mtrs width. Geo-graphical location of breach was 

23.954105o Latitude, 82.623535o Longitude and 23.954335 o Latitude, 

82.623568 o Longitude. On the day of site visit of the committee; continuous 

lean flow of water was observed in the low lying area; during discussion it 

was informed by industry representative that this flow of water is continuous 

from the day of incidence and it was also informed that a study was awarded 

to IIT-BHU to study the reason of breach in the embankment of ash disposal 

site. The report submitted by Prof Arun Prasad, Dept of Geotechnical 

Engineering, IIT BHU on 17.6.2020 after his site visit on 13.6.2020 reported 

the reason of embankment failure under point no. 12 as: 

The failure of embankment was definitely initiated by slippage of Poclain. 

However the subsequent extent of damage of the bund was due to severe 

hydrostatic pressure on the upstream of the embankment. Through this 

damaged portion, dilute slurry started flowing leading to complete cutting of 

the retention wall. Accumulation of huge underground water had resulted 

into heavy flow of ash slurry causing serious consequences in the villages . 

The copy of the IIT-BHU report is enclosed as Annexure-3.The reported 

hydrostatic pressure probably developed by the newly constructed check 

dam on a stream around May/June 2019 about 4mtrs lower elevation. Geo-

graphical location of the check dam is 23.964515oLatitude, 82.611492o 

Longitude. 
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2. Nature of Damage

The breach of embankment/dyke caused severe damage to life of human & 

animal, property, agricultural fields, standing crops, motor pumps used in 

agriculture, water quality, macro-invertebrates etc. The flow of slurry was 

too forceful that it not only demolished the boundary wall as well as the 

adjacent private property but also flowed through the Goiwahai drain 

damaging the ash water recirculation pipeline of the industry and 

submerging the agricultural lands & summer season crops. The slurry 

travelled a path of about 6.5KMs in length; the average spread of slurry was 

30mtrs wide with an average depth of 1mtr. Out of total 10 Lacs Ton ash 

deposits in Island 4 or C5 area, about 4 Lac Tons slurry breached out from 

about 11 Ha area with average 3mtrs depth which spread in nearby area, 

Goiwahai drain and on agricultural lands. The collected ash from C5 area 

and Goiwahai drain and agricultural land is dumped near Island 3 or 

Compartment C1 to C4 (Low lying area filled with fly ash), Ash dyke 1 & 2 

for raising & bund strengthening. Based on the number of hyva, trucks, 

tractor, loader engaged and their trips, it was informed by industry 

representative that; Out of total 10 Lacs Ton ash; about 3.57 Lacs Ton fly 

ash excavated from C5 area and used in Island 3 bund strengthening, about 

2.67 Lacs Ton ash collected from Goiwahai drain and agricultural land is 

used to strengthen the Ash dyke 1 & 2. Still around 2.15 Lacs Ton is lying in 

C5 area and about 1.5 to 2 Lacs Ton fly ash is deposited in drain. Document 

related to ash quantity removed is enclosed as Annexure-4. On the day of 

field visit, the committee observed deposits of dried fly ash in few 

agricultural fields viz (GPS location 23.969297, 82.634512; 23.969559, 

82.635288 and 23.974791, 82.636981). The committee was of the opinion 
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that an appropriate direction needs to be issued to occupier to expedite the 

cleaning work so as to avoid further flow of ash towards Rihand reservoir. 

Accordingly, Regional Officer, MPPCB issued advisory in this regard to the 

occupier; copy of the direction issued is enclosed as Annexure-5. 

Madhya Pradesh Pollution Control Board (MPPCB) Regional Office, 

Singrauli and Zonal Office Rewa carried out joint effluent sampling on 12th 

April 2020 from 5 locations; the details are as tabulated below: 

S.No. Location & Geo-graphical 
coordinates 

pH Total 
Solids 
(TS) 

Total 
Dissolved 
Solids (TDS) 

Total 
Suspended 
Solids (TSS) 

1. Goiwahai drain near Sasan
Power Plant
(23.977775, 82.638136)

6.5 13098 918 12916 

2. Rihand river before mixing of
Goiwahai drain (23.985756,
82.655558) 

7.5 266 85 181 

3. Rihand Reservoir, Near Sasan
Pump House (24.038930,
82.673119) 

7.5 330 104 226 

4. Rihand river after mixing of
Goiwahai drain (24.007186,
82.653735) 

7.5 606 724 476 

5. Goiwahai drain before 
mixing with Rihand River
(23.991117, 82. 651948)

7.5 1518 614 1368 

All units are in mg/l except pH. Copy of the Analysis report is enclosed as 

Annexure-6. 

The analysis report clearly status that the Total solids load in Goiwahai drain 

reduced from 13098 mg/l to 1518mg/l before mixing in Rihand River which 

reveals that in the travel path of about 6.5KMs majority of solids got 

deposited in Goiwahai drain only. Further after mixing the drain in Rihand 

River the total solids load increased from 266mg/l to 606mg/l. In this way, 

the breach incidence has significantly deteriorated the water quality in 
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Rihand river w.r.t. the Total solids. The resultant deposition of solids at the 

bottom of Goiwahai drain might have resulted in loss of benthic macro 

invertebrates. 

3. Action Taken by District Administration

Following actions were initiated by District Administration, Singrauli 

immediately after the ash dyke breach: 

i. National Disaster Response Force (NDRF) team was engaged to carry out

rescue, relief work. With the effort of NDRF team and district

administration, the bodies of the 6 deceased were recovered from the ash

spread area/drain.

ii. Immediate relief was provided through M/s Sasan Ultra Thermal Power

Plant to the families to the affected villagers in the form of food, water,

shelter, fodder etc.

iii. Initiated survey to assess the damage to agricultural fields, crop, livestock

etc.

iv. The injured persons were immediately shifted to the Nehru hospital, NCL

Jayant, Singrauli for proper treatment.

v. District Collector, Singrauli has ordered a magisterial enquiry on the

breakage of this retaining wall vide order 452/RDM/2020 dated

11.4.2020. Police Department has also registered an F.I.R. under relevant

section of I.P.C. against the industry.

vi. Considering the damage to environment, life & property due to

embankment breach and precautionary measure to adopt for the stability

of another low-lying area, district magistrate had communication with

Principal Secretary, Environment Department on 15.4.2020 vide letter no.

466/RDM/2020 for necessary direction to M/s Sasan Thermal Power
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Plant. Copy of the letter is enclosed as Annexure-7. Energy Department, 

Govt of Madhya Pradesh vide letter No. F-3/16/2009/13 (Vol. XVIII) 

dated 4th May 2020 asked unit to take immediate action to get ash dykes 

repaired. Copy of the letter is enclosed as Annexure-8. 

4. Action Taken by Madhya Pradesh Pollution Control Board (MPPCB)

i. Joint inspection of the breach site & sample collection was conducted

jointly by MPPCB Zonal & Regional Office Rewa and Singrauli

respectively on 12th April 2020. Looking into the grave danger to

environment, life & property; directions under section 33 A of the Water

(Prevention and Control of Pollution) Act, 1974 vide letter no.

23/MPPCB/MS/TS Singrauli/2020, Bhopal Dated 13/04/2020 were issued

to repair, restore the breached area, remove the fly ash spread, assess

environmental damage & deposit interim damage cost pending the

assessment of actual damage & Copy of the direction is enclosed as

Annexure-9.

ii. Subsequently, MPPCB granted permission vide letter No.

ENDT.43/MPPCB/MS/TS-Singrauli/2020 dated 28/04/2020 to industry to

accommodate fly ash recovered from the ash breach area within the plant

premises and adjoining affected area in to the identified total 9.825 Ha

area of low lying area around the existing ash dyke 1 & 2 w.r.t. the units

application vide Letter No. SPL/2020-21/11 dated 21/04/2020. Copy of

the MPPCB letter is enclosed as Annexure-10.

iii. Earlier, MPPCB vide its letter dated 13.2.2018 granted permission to M/s

Sasan Thermal Power Plant to dispose the fly ash only in Compartment 1

(C1) of 6.09 Ha following the guideline prepared by Orissa Pollution
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Control Board, Bhuvneshwar and C-

methodology manual for reclamation of low lying area/abandoned 

queries/Literate mines etc. with pulverized fuel ash, July 2010. Copy of 

the same is enclosed as Annexure-11. MPPCB team during its visit to 

plant on 4.1.2019, observed non-compliance of the conditions like liner, 

partition, disposal in dry form & others stipulated in earlier permission 

issued on 13.2.2018 for disposing fly ash in low lying area. In this regard, 

MPPCB has issued a show cause notice to industry on 30.3.2019. Copy of 

the same is enclosed as Annexure-12. Industry replied the show cause 

notice vide letter SPL/EMG/2019-20/03 dated 22.4.2019 w.r.to the liner, 

soil permeability, ash transportation, high concentration slurry disposal 

etc. Copy of the same is enclosed as Annexure-13. It was informed by 

industry representative that as no further directions/Notice were issued 

from MPPCB after their reply to the show cause; unit has started 

disposing the ash in High Concentration Slurry Disposal (HCSD) in the 

areas C2 to C5, which was in accordance with their submission dated 

22.04.2019. However, no prior permission was obtained from MPPCB for 

ash filling in compartments C 2 to C5, an embankment was made and ash 

in slurry form was filled above the ground level, which is in contravention 

to the permission granted by MPPCB on 13.2.2018 and was similar to 

creating an ash dyke and was opposed to the norms of ash filling in low 

lying areas. The industry kept filling the ash despite the consent renewals 

granted by MPPCB on 05.04.2019 and 08-03-2020 under the provisions 

of Water (P&CP) Act, 1974 and Air (P & CP) Act, 1981, in which it was 

clearly specified that for disposal of ash in low lying area/mine for void 

filling prior permission from the Board be obtained, and conditions 

stipulated therein shall be followed.. The consent renewal letters are 
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enclosed as Annexure 14A and Annexure 14B. MPPCB vide letter dated 

26.5.2020 granted permission to Regional Officer, Singrauli to initiate 

legal action against the occupier under Water (Prevention & Control of 

Pollution) Act 1974 and Environment Protection Act, 1986. Copy of the 

same is enclosed as Annexure-15. 

5. Action Taken by M/s Sasan Ultra Thermal Power Plant, Singrauli

Action w.r.to the immediate repair of breached embankment, restoration,

assessment of the environmental damage & dyke stability, compensation

towards loss of life, property & others, removal of ash from compartment C5

etc. are as below:

i. The restoration of ash spread area through earth moving and transporting

equipment is under progress at multiple locations e.g., agricultural fields,

nearby nalla with proper access. However, earlier unit faced constraints

on large scale resource mobilization due to COVID 19 national

lockdown. Out of total 10 Lacs Ton ash; about 3.57 Lacs Ton fly ash

excavated from C5 area and used in Island 3 bund strengthening, about

2.67 Lacs Ton ash collected from Goiwahai drain and agricultural land is

used to strengthen the Ash dyke 1 & 2. Still around 2.15 Lacs Ton is

lying in C5 area and about1.5 to 2 Lacs Ton fly ash is deposited in drain.

Proper spreading and compaction of filled ash is carried out using dozer

and compactors. Compaction testing at the ash filling site is carried out

regularly conforming to the standards.

ii. Repair work of damaged retention wall (at C5 area) up to a suitable

height has been completed after provision made below the re-instated

retention wall for safe passage of water flowing from the area to avoid
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any water accumulation within this low lying area. About 3.57 Lacs Ton 

fly ash excavated from C5 area and used in Island 3 bund strengthening. 

Simultaneously, soil cover is being provided over the C5 low lying area. 

iii. M/s Sasan Power Ltd has issued letter of intent (LOI) & Work Order

(WO) on 21.4.2020 & 2.6.2020 respectively to IIT-BHU for studying the 

ash dyke stability. Copy of the LOI & WO is enclosed as Annexure-16. 

Preliminary report submitted by IIT-BHU on 17.6.2020. The report states 

that  failure of embankment was definitely initiated by slippage of 

Poclain. However the subsequent extent of damage of the bund was due 

to severe hydrostatic pressure on the upstream of the embankment. 

Through this damaged portion, dilute slurry started flowing leading to 

complete cutting of the retention wall. Accumulation of huge 

underground water had resulted into heavy flow of ash slurry causing 

 

iv. A Letter of Intent (LOI) issued on 21.4.2020 to National Environmental

Engineering Research Institute (NEERI), Nagpur for the assessment of

the environmental damage. Work order (WO) was issued on 5th June

2020 in favor of NEERI. However, due to COVID19 & lockdown;

NEERI has not carried out site visit till date. It was informed that regular

follow-up is being made with NEERI to expedite the visit. Copy of the

LOI & WO is enclosed as Annexure-17.

v. Details of compensation, relief measures & others

a. Compensation to families lost their members

M/s Sasan Power Ltd had compensated financially in Rs. 125.3 Lakhs to 

the dependent family members of 06deceased persons as per the district 
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administration instructions& guidelines. Lifelong Monthly Sustenance 

Allowance was also extended to 6 Dependents of deceased ones 

@8275/month. Employment was provided to 03 members of the 

deceased persons. The details are as below: 

1) Deceased person : Dinesh Kumar Shah S/O Bisahulal Shah  (Age
32 yrs) 

Following compensation was paid to his dependents Mrs. Reena Shah

(Wife), Smt Rudani (Mother), Sh Bisahulal Shahu (Father)

 One Time Settlement amount- Rs. 10.00 Lakh

 Employment in Company with monthly Salary Rs. 15000/- to Smt.

Reena Shah W/O Late Shri Dinesh Kumar Shah.   

 Lifelong Monthly Sustenance Allowance to Mother Rudani W/O 

Bisahulal Sahu (67 yrs)  & Father Sh. Bisahulal Shahu S/O 

Anantram Shahu (69 Yrs) @ Rs. 8275/- (Each) (Revised every six 

month as per GoMP Minimum wage guidelines) annual financial 

implication at 

Rs.198600/annum 

 Cremation Support of Rs. 30,000/- 

2) Deceased person : Master Ankit S/O Late Dinesh Kumar Shah
(Age 3 yrs) 

Following compensation was paid to Mrs. Reena Shah (Mother) 

 One Time Settlement amount-Rs. 10.00 Lakh 

3) Deceased person : Choon Kumari Shah W/O Bhayyaram Shah
(Age 28 yrs) 

Following compensation was paid to dependent Bhayyaram Shah 

(Husband) 
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 One Time Settlement amount-Rs. 10.00 Lakh 

4) Deceased person : Seema D/O Bhayyaram Shah (Age 10 yrs)

Following compensation was paid to Sh Bhayyaram Shah (Father)

 One Time Settlement amount-Rs. 10.00 Lakh 

5) Deceased person : Abhishek S/O Bhayyaram Shah (Age 8 yrs)

Following compensation was paid to Sh Bhayyaram Shah (Father) 

 One Time Settlement amount-Rs. 10.00 Lakh 

Following compensation and relief was also given to Sh Bhayyaram Shah 

whose wife & 02 kids lost their life in this ill-fated incidence 

 Cremation Support of Rs. 50,000/- 

 Lifelong Monthly Sustenance Allowance to Mother Golari S/O 

Rambaran Shahu 48 Yrs & Father Rambaraan Shahu S/O 

Khulluram Shahu (52 Yrs) @ Rs. 8275/- (Each) (Revised every 

six month as per GoMP Minimum wage guidelines) annual 

75x12X2 members= 

Rs.198600/annum 

 Permanent Job to Sh Bhayyaram Shah in Civil department of M/s 

Sasan Power Limited on the post of Technician.    

 Compensation of House (Rs. 10.00 Lakh) , Household items (Rs. 

10.00 Lakh), property (Rs. 8.00 Lakh) 

 Constructed House of 5 room at Makrohar Road (Rs. 25 Lakhs 

Approx Valuation) 
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6) Deceased person : Rajjad Ali S/O Jabbar Ali (Age 29 yrs)

Following compensation were paid to dependent Mrs. Reshma

Khatoon (Wife)

One Time Settlement amount- Rs.5.00 Lakh to Smt. Reshma 
Khatoon w/o Late Shri Rajjad Ali. 

 Employment to 1 member through outsourcing based on 
qualification 

 One Time Settlement amount- Rs.5.00 Lakh to Shri Jabbar Ali 
F/o Late Shri Rajjad Ali 

 Lifelong Monthly Sustenance Allowance to Mother Julekhaa 

Begum W/O Jabbar Ali (49 Yrs) & Father Jabbar Ali S/O 

Inshaa Mohammad (52 Yrs) @ Rs. 8275/- (EACH) (Revised 

every six month as per GoMP Minimum wage guidelines). 

 8275x12X2 

members= Rs.198000/annum 

 Support for Cremation Rs. 20000/- 
 Payment to be made to the nominees of worker under workmen 

compensation act (Amount deposited in Labour court)  11.03 

Lakhs 

Elaborated details of the compensation offered to families who lost 
their members are enclosed as Annexure-18. 

b. Compensation for Cattle, Motor, pump, well, poultry farm
etc.

Based on the survey of district administration, compensation was 

provided to affected villagers against their loss of livestock, motor, 

pump, water source, poultry farm etc. The details are as below: 
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 Affected villagers of 03 villages of Tehsil Singrauli as per SDM 

Singrauli Letter 165/SDO/RE-3/2020 dtd. 29.05.2020  INR 70.59 

Lakhs 

 Affected villagers of 01 villages of Tehsil Mada as per SDM Mada 

Letter 541/SDO/RE-1/2020 dtd. 26.05.2020 - INR 9.84 Lakhs 

Details of the compensation for Cattle, Motor, pump, well, poultry 
farm etc. are enclosed as Annexure-19. 

c. House Damage, Crop Compensation, House hold items

About 566 sufferers of Sidhikala, Sidhikhurd, Harrahawa & Jhanjitola 

villages were recorded by the M/s Sasan Power Ltd. The details are as 

below: 

Affected Total Numbers Details of affected persons, 
property etc. 

Farmers 549 Siddhikala  21 
Sidhikhurd  133 
Harrahawa  321 
Jhanjitola - 74 

House 14 House includes both Kaccha 
& pakka  

Household 
items 

03 -

Details of the compensation are as below: 

 Support for Ration/Household damage to 11 families of Sidhi Khurd  

1.78 Lakhs 

 Compensation towards, house damage, crop, household materials (566 

nos.) - 85.07 Lakhs 

Details of the compensation to House Damage, Crop Compensation, 
House hold items are enclosed as Annexure-20. 
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d. Medical Support to Injured (Nehru Hospital)

The insured persons were provided medical treatment to Nehru

Hospital, Northern Coalfield (NCL), Jayant, Singrauli. Medical

support of total Rs. 2.36 Lakhs was provided to Smt Reena Shah W/O

Late Dinesh Shah and Golari Devi W/O Sh. Rambaran Shah.

Details of the Medical Support to Injured (Nehru Hospital) are
enclosed as Annexure-21.

e. Support for food to affected families

M/s Sasan Power Ltd extended support for food, maintenance of

electric & civil work to affected families. The following expenditure

was incurred by the unit:

Support for fooding to affected families through our canteen  1.5

Lakhs

Support for civil, electrical maintenance and ration to main family 

1.5 Lakhs

f. Provision of drinking water to families and Cattle

Unit has made drinking water supply provisions in the affected area.

The details of work done and expenditure incurred are as below:

 Provision of 570 nos drums of 100 ltr capacity for cattle - 1.14 Lakhs 

 Installation of Hand-pump to families affected by accidents (8 nos) - 

6.4 Lakhs 

 Drinking water supply through tanker - 0.45 Lakhs 

Details of the Provision of drinking water to families and Cattle are 
enclosed as Annexure-22. 
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vi. Interim compensation for the environmental damage

MPPCB vide letter dated 13.4.2020 directed M/s Sasan Power Ltd to deposit 

an amount of Rs 10 Crore towards interim environmental compensation. M/s 

Sasan Power Ltd has deposited only Rs. 2 Crore to the account of MPPCB 

(Member Secretary Environment Protection Fund) on 26.5.2020. Details of 

the Interim compensation for the environmental damage are enclosed as 

Annexure-23. 

6. Action Taken by Ministry of Environment, forest & Climate Change
(MoEF&CC)

MoEF&CC, New Delhi issued a Show Cause notice vide office order no. J-

13011/15/2006-IA-II (T) dated 21.05.2020 under Section 5 of Environment 

(Protection) Act, 1986. Project Proponent vide e-mail dated 04.06.2020 

submitted a reply in response to the said show cause notice. Subsequently, 

MoEF&CC, New Delhi vide letter dated 13.07.2020 requested the project 

proponent to provide the concrete action taken and or being taken by the 

company to achieve 100% fly ash utilization. Simultaneously, MPPCB has 

been requested to furnish action taken by the Board as well as the remedial 

measures taken by M/s. Sasan Power Ltd. Copies of the same are enclosed 

as Annexure-24. 

7. Specific observations of the joint committee

i. Continuous flow of water contaminated with fly ash is seen flowing down

the Hume pipe laid by the project proponent in the breach area, wherein the 

Project Proponent needs to take appropriate control measures to prevent the 

fly ash from reaching the Goiwahai drain and finally the Rihand river.  
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ii. In spite of the efforts of the project proponent to remove fly ash from the

Goiwahai drain, significant quantities of Fly ash between 1.5 to 2 Lacs Ton 

is seen spread on the banks of Goiwahai drain over a stretch of 6.5 km till 

its confluence with the Rihand River. Slower progress in fly ash removal 

due to constraints in resource mobilization due to covid-19 lockdown was 

noticed and the industry needs to expedite the fly ash recovery from the 

banks of Goiwahai drain. 
iii. In spite of the financial aid /compensation paid by the company to the

affected people, the grievances of some of the affected people are still to be 

addressed by the company in co-ordination with local authorities. 
iv. The project proponent has engaged CSIR-NEERI to assess the cost of

environmental restoration and IIT-BHU to assess the ash dyke stability 

study and others.  

Google image of the site of the incidence and photographs taken during the 

field visit are enclosed as Annexure- 25. 

8. Recommendations

1. To check the strength of the bunds created around the dykes/low lying

areas quarterly and one time especially before the on-set of the

monsoon through expert agencies of repute and to submit Action

Taken Reports to regional offices of MPPCB, CPCB & MoEF&CC

periodically.

2. To expedite the ash cleaning work from Goiwahai drain to ensure that

the resultant environment contamination is minimized and resources

should be channelized to complete the task within 1 month and to

submit Action Taken Reports to regional offices of MPPCB, CPCB &

MoEF&CC on weekly basis.
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3. To take appropriate control measures to prevent the fly ash from

reaching the Goiwahai drain and finally the Rihand River.

4. In spite of the financial aid /compensation paid by the company to the

affected people, the grievances of some of the affected people near

Tola Badi village, Harrahawa are still to be addressed by the company

in co-ordination with local authorities. The CSR cell of the company

in co-ordination with the local administration shall set-up grievance

redressal camps in each of the affected villages along the Goiwahai

drain.

5. To obtain prior permission from MPPCB before any disposal of fly

ash / bottom ash in the low lying areas and ensure disposal as per the

CPCB guideline.

6. To expedite the studies to be undertaken by IIT-BHU to assess the

impact of aquifers in the fly ash breach.

7. To expedite the environmental damage assessment studies with CSIR-

NEERI so as to ensure the actual impact of fly ash breach on

environment is assessed holistically.
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Annexure – 1 
SITE RESTORATION PHOTOGRAPHS

Affected Low Lying Area (Island 4)

Just Outside of affected low lying area (Island 4)

Island 3 Low lying area covering with Soil
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Restored Agricultural and Other fields
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Gabaiya Nalla Upstream
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Gabaiya Nalla Mid stream (Before AWRS Culvert)

Gabaiya Nalla Mid stream (AWRS Culvert)
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Gabaiya Nalla Down stream (Before Harrahwa Culvert)

Gabaiya Nalla Downstream (At Harrahwa Culvert)

Inlet Outlet

Inlet
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Gabaiya Nalla Downstream (At Harrahwa Culvert)

Photos of Bhadi Tola Area

Outlet
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Annexure - 2 

A. Ash Spread Areas and Restoration Work under Progress (Then) 
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B. Present Site Condition 

1. Low Lying Area (Island – 4): Ash removed and covered with soil leaving a channel for the
safe exit of ground / rain water. 
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2. Island – 4 drain and Gabaiya nalla co influence up to AWRS Culvert: All area (nalla and
land) cleared and paddy cultivation going on. Some part of ash lifting pending because of 
internal family conflict of land owners.  

Pending Cleaning Pending Cleaning 
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3. AWRS Culvert Area: All area (nalla and land) cleared.

4. Gabaiya nalla main culvert area: All area (nalla and land) cleared.
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4. Gabaiya nalla main culvert downstream: All area (main nalla area and land) cleared.
Cleaning of ash deposited on the side of nalla in very few patches is in progress  
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5. Gabaiya nalla and Rihand River Confluence point: All area cleared.
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Letter of Intent 

Ref: SPL/ENV/01   Date: 21.04.2020 

To, 

Department of Civil Engineering 
M/s  Indian Institute of Technology (BHU) 
Varanasi – 221005 

Contact- Dr. Arun Prasad (Mob No- 953 210 3389) 

Sub: LOI for Study on design and structural safety of the ash dyke situated near Harrahwa village at 
Sasan Power Ltd.  

We are pleased to issue this LOI for conducting study on design and structural safety of the ash 
dyke situated near Harrahwa village at Sasan Power Ltd. against your offer reference mail dated 
21.04.2020 as mentioned below BOQ. 

S.No. 
Service 
Code MATERIAL DESCRIPTION QTY UOM Rate 

Total 
Value 

1 6100000205 

Study on design and structural safety of 
the ash dyke situated near Harrahwa 
village 1 LS 400000 400000 
Basic Value 400000 
GST (IGST) 18% 72000 
Total Value 472000 

Terms & Condition 

Order Value- Rs 472000/- 

GST- IGST 18% included in total order value. 

Scope of Work: 
1. To assess the design and structural safety of the ash dyke situated near Harrahwa village.
2. To assess its adequacy of engineering and constructional quality, it’s safe ash handling and

disposal capacity.
3. To ascertain measures, if any, to improve it to avert any incident of its breach, leakage,

seepage.
4. Preparation of and Emergency Preparedness plan and Environmental Management Plan to

avert and handle any incidence of its breach, leakage, seepage depending upon site condition.

Payment Terms- 100% payment advance against submission of PI. 

Work Period – 12 Weeks for Study of design/drawings, analysis using software, assessment & 
Planning, report submission. 

Our Work/Purchase Order along with detailed commercial and technical terms and conditions shall be 
sent to you in due course. You are, therefore, requested to please go ahead for further process. 

Thanking You 

For Sasan Power Limited 

Procurement & Contracts 

  6 X 660 MW Sasan Ultra Mega Power Project 
  Gram: Siddhikhurd 
  Post Office: Tiyara 
  Singrauli – 486 886 
  Madhya Pradesh, INDIA  

  www.reliancepower.co.in 
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1.0 Documents

The documents listed below together constitute this Work Order. In

case of any discrepancy/ conflict and / or differences in

documents constituting the Work order, the order of precedence of

the documents shall be as follows:

1. WO  No. 33518809 dated 20.05.2020

2. GCC of SPL

3. Your consent letter Ref dated 01.05.220

2.0 SCOPE OF WORK, TIME SCHEDULE

2.1 Scope of work shall comprises as per BOQ and instruction from

engineer incharge.

Scope of Work:

1. To assess the design and structural safety of the ash dyke

situated near Harrahwa village.

2. To assess its adequacy of engineering and constructional

quality, it#s safe ash handling and

disposal capacity.

3. To ascertain measures, if any, to improve it to avert any

incident of its breach, leakage,

seepage.

4. Preparation of and Emergency Preparedness plan and

Environmental Management Plan to

avert and handle any incidence of its breach, leakage, seepage

depending upon site condition.

Work Duration- 12 Weeks from the date of issue of NTP/ PO/ as

confirmed by EIC.

SASAN POWER LIMITED 
Gram: Siddhikhurd, Post Office: Tiyara
Tehsil : Waidhan, Singrauli-486886, MADHYA PRADESH,
INDIA
Telephone : 91 -9522320120
EMAIL: Anurag.Keshri@relianceada.com

WORK ORDER

Number : SSP / 33518809
Revision No : 0001
Date 02.06.2020
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3.0 Price

The Rates mentioned in BOQ are inclusive of all taxes and duties.

The rates shall remain firm and no variation shall be allowed on

any account.

4.0 TERMS OF PAYMENT

100% payment advance against submission of PI.

5.0 TAXES AND DUTIES

Total Contract price is inclusive of all taxes and duties.

6.0 COORDINATION

Engineer-in-charge for above work shall be:

Mr Amitosh Verma

Sasan Power Limited,

SASAN, MP  - 486886

Copies of correspondence on contractual matters shall also be

addressed to

Purchase & Contract Division

SUMPP

Village # Sasan, Post-Tiyara

Waidhan

Distt.- Singrauli (MP) 486886

7.0 Liquidated Damages for delay in Completion - Not applicable.

8.0 Warrantee / Defect Liability Period - Not applicable.

9.0 Quantity variation: Not applicable.

10.0 INSURANCE

SASAN POWER LIMITED 
Gram: Siddhikhurd, Post Office: Tiyara
Tehsil : Waidhan, Singrauli-486886, MADHYA PRADESH,
INDIA
Telephone : 91 -9522320120
EMAIL: Anurag.Keshri@relianceada.com

WORK ORDER

Number : SSP / 33518809
Revision No : 0001
Date 02.06.2020
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Contractor has to take the required insurance cover for all his

men.

11.0 Bank Guarantees- Not Applicable

11.0  STATUTORY OBLIGATION:

You shall be responsible and shall comply with the provision of

all the statutory Acts applicable. You shall take all steps as may

be necessary to comply with various Acts, Rules, including but not

limited to The Child Labour (Prohibition & Regulation) Act, 1986,

The Contract Labour (Regulation & Abolition) Act, 1970. The

Employees Pension scheme , The Employees Provident Funds and

miscellaneous provisions Act, 1952 ,The Employees state Insurance

Act,1948 ,The Equal Remuneration Act, The Industrial Dispute

Act,1947, The Maternity Benefit Act , 1961, The Minimum Wages Act,

1948, The payment of Bonus Act ,1965, The Payment of Gratuity

Act,1972, The Payment of wages Act, 1936, The Shops  &

Establishment Act, The Workmen#s Compensation Act , 1923, The

Employers Liability Act,1938, Building and Other Construction

Workers Welfare Cess Act 1996, Indian Electricity Act, 2003 and

Indian Electricity Rules, Environment (Protection) Act 1986 /

Rules.

12.0 Special Terms & Condition

-Work has to be carried out as per instruction of and satisfaction

of EIC

-The T&P and material require for above work will be arranged by

you.

13.0  Invoicing Procedure (As per GST Guideline):

1- Vendor must submit HSN/SAC Codes for all the items to be

supplied under the Contract. HSN/SAC Codes must be mandatorily

SASAN POWER LIMITED 
Gram: Siddhikhurd, Post Office: Tiyara
Tehsil : Waidhan, Singrauli-486886, MADHYA PRADESH,
INDIA
Telephone : 91 -9522320120
EMAIL: Anurag.Keshri@relianceada.com

WORK ORDER

Number : SSP / 33518809
Revision No : 0001
Date 02.06.2020
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mentioned in the Invoice.

2- Vendors should update the details in their invoice in our GST

Vendor portal before dispatching the goods and also upload the

invoice in our Vendor Portal.  Vendor should send the invoice

marked as #duplicate for the transporter#  through the Transport

and #Original for Recipient# through courier to the billed

address.

3- Vendor portal Login link for invoice entry in our GST Vendor

portal is http://gstportal.relianceada.com

Safety Norms :

(A) Safety Norms to be followed by the Service

Provider/Contractor-

1)The contractor will have to obtain safety clearance certificate

from Safety Department before start of work.

2) The contractor will have to submit the medical fitness

certificate of his employees.

3) The contractor along with his employees will have to undergo

safety training program in T&D center of Reliance Infra/SPL,

Sasan.

4) Safety of workers employed by contractor is entirely

contractor#s responsibility and in the event of any accident,

major or minor the worker can be treated in hospital nearby plant

if his responsibility is not available for adequate medical aid,

and the cost of treatment will be recovered from bills.

5) As the area of work is highly sensitive with respect to safety

hazards, the contractor must take proper work permit, shut down

clearing and other instruction from Engineer-in-charge daily

before starting the work. The contractor will have to follow all

the safety precautions and rules in this regard.
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6) Contractor shall be responsible for complete safety of Men,

machines and environment. There shall be no any act which held

responsible for violation of safety norms.

Safety Items to be used:

a) Safety helmet

b) Safety boot

c) Hand Gloves

d) Safety belts

e) Hand gloves (leather)

f) Gum boot

g) Nose mask

h) Dust Mask

i) Safety Goggles etc.etc.

(B)  The Service Provider / Contractor shall ensure adequate safe

conditions and ensure safety precautions at the Establishment as

required under applicable laws and shall be solely and entirely

responsible for the complete safety of its manpower as well as

other persons at the Establishment.

(C)  The Service Provider shall take requisite precautions and use

his best endeavors to prevent any riotous or unlawful behavior by,

or amongst his manpower and /or others employed in the

Establishment by him and for the preservation of peace and

protection of the inhabitants and security of the property in the

neighborhood of the Establishment.  In the event of R INFRA/SPL

requiring the maintenance of a special force, statutory or

otherwise, at or in the vicinity of the site during the tenure of

the Agreement  in consequence of the riotous or unlawful behavior

by, or amongst the Service Providers manpower, all expenses

thereof and costs of all damages due to such riotous or unlawful

behavior shall be borne by the Service Provider and if paid by R
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INFRA/SPL, shall be recoverable from the Service Provider from any

money due or that may become due to the Service Provider by R

Infra/SPL.

(D) The contractor should carry out the work as per Safety

Instructions of our EIC/Safety Deptt.

Environment Norms:

1.1 Compliance with Environmental Law: Contractor shall comply

with environmental laws of every nature ("Environmental Laws")

with respect to the Premises. No hazardous material of any nature

("Hazardous Material") shall be brought on to, permitted to exist

or remain at or upon, or stored, or disposed of from or used, at

the Premises by Tenant or any of its employees, agents,

independent contractors, licensees, subtenants or invitees in

violation of any applicable laws, or in such manner as would

result in any liability under any applicable laws Restricted uses

of Ozone depleting substances at site as per guidelines of MoEF&CC

/ CPCB.

The contractor shall be responsible for fully complying with the

prevailing policies and procedures of the organization, including

the IMS system (Occupational Safety, Health & Environment

Management System).

1.2 Definition of Hazardous Material. As used in this Lease, the

term "Hazardous Material" shall mean any flammable items,

explosives, radioactive materials, oil, hazardous or toxic

substances, material or waste or related materials, including any

substances defined as or included in the definition of "hazardous

substance", "hazardous wastes", "hazardous materials" or "toxic

substances" now or subsequently regulated under any applicable
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Federal, state or local laws or regulations, including without

limitation petroleum-based products, paints, solvents, lead,

cyanide, DDT, printing inks, acids, pesticides, ammonia compounds

and other chemical products, asbestos, PCBs and similar compounds,

and including any different products and materials which are

subsequently found to have adverse effects on the environment or

the health and safety of persons.

1.3 Dangerous and Harmful Environment: Contractor, shall as far as

reasonably practicable, ensure that his workers are not exposed to

dangerous fumes, asphyxiating atmospheres, and dangerous confined

space atmospheres, by ensuring that they strictly follow the safe

process prescribed for the work, and also by wearing any PPEs that

may be prescribed.

1.4 Disposal of Hazardous waste: It shall be responsibility of the

contractor to ensure that hazardous materials and waste generated

in the course of work shall be properly disposed off and in such a

manner so as not to cause injury or illness to workers or pollute

the environment.

1.5 Maintenance of Clean Environment: This will be the sole

responsibility of the contractor to follow the best waste

management practices within the plant premises during the work and

after completion of the work he will has to clean the work place

and all the waste is required to be disposed on to their

designated areas only.

1.6 Maintenance of Safe Environment: The contractor will be solely

responsible for any increase in pollution load in the environment
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because of their activities with air, water or noise and this

shall be treated as a punishable offence.

1.7 Pollution Prevention & Resource Reduction: Waste of all type

and energy are to be reduced at site by adopting conservation,

recycling & re-using of materials.

1.8 Implementation of Buy Back Policy: The contractor will be

responsibility for implementing Buy Back policy for waste,

applicable if any, like battery or insulation material.

"Note: OHS Condition of Contract is being provided along with this

Work Order. You must comply all OHS condition"
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WORK CHANGE ORDER - DO NOT DUPLICATE
This WORK CHANGE ORDER is issued to incorporate the following change(s) to the above noted Work Order:

______________________________________________________________________________
Amendment to the Total Price as a result of this Revision INR 0.00
Original/Previous Total Work Order Price : INR 472000.00
Revised Total Work Order Price : INR 472000.00
Revised Value in Words : Rs. Four Lakh Seventy Two Thousand only

______________________________________________________________________________
ALL OTHER REQUIREMENTS, TERMS AND CONDITIONS SHALL REMAIN SAME AS PER THE
ORIGINAL WORK ORDER AND ANY PREVIOUS CHANGE ORDER REVISION(S).

______________________________________________________________________________
It is important that Contractor signs and returns the Work Change Order Copy within three (3) days of receipt. No other form
of Order acceptance will be accepted. Failure to return the copy does not diminish responsibilities as set forth here in but may
result in a delay to any payments that may be due.

______________________________________________________________________________
This document is electronically generated through SAP system of
SASAN POWER LIMITED; and no signature is required to authenticate the
same.

, Sachin Mohapatra (Sr.Ex.V.P.)

BUYER : Authorised Signatory
______________________________________________________________________________

Contractor's Acceptance :
Engineer Incharge :
Validity From :01.05.2020 TO 31.10.2020

__________ __________ __________
REGISTERED OFFICE : H Block, 1st Floor Dhirubhai Ambani Knowledge City Thane Belapur Road, KoparkhairneNavi Mumbai -400710

SASAN POWER LIMITED
Gram: Siddhikhurd, Post Office: Tiyara
Tehsil : Waidhan, Singrauli-486886, MADHYA PRADESH, INDIA
Telephone : 91 -9522320120
Email: Anurag.Keshri@relianceada.com
GST: 23AAKCS0723M1ZB, PAN: AAKCS0723M

WORK CHANGE ORDER

GST No. : 09AAAJI0396R1ZJ 2533962 WORK ORDER No.:SERO/SSP/33518809
IIT-BHU Revision No.: 0001
DEPARTMENT OF MINING ENGINEERING Date: 02.06.2020
BHU
VARANASI
VARANASI Plant:MP21
Pin Code: 221005 India Desc:Sasan Power-Madhya Pradesh

Attention :
Tel.No. :
Fax.No. : 0542-2369434
E-Mail : bk_shrivastva@rediffmail.com
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Environmental Damage Cost Assessment Study due to Spillage of Ash at Sasan Power Limited___________________________________________________________________________________________________
No Item Code Material/Work Description Quantity UOM Price Details Unit Rate Amount (INR)___________________________________________________________________________________________________
1 Study of Environmental Damage assessment 1 PU

Value of Work INR/PU 2,940,000.00
GST CGST 264,600.00
GST SGST/UGST 264,600.00

___________________________________________________________________________________________________

The item covers the following Work :

10 6070000293 STUDY ON ENV. DAMAGE & COST ASSESSMENT 1 NOS - Numbers
Net value of item 2,940,000.00 2,940,000.00

STUDY OF ENVIRONMENTAL DAMAGE COST ASSESSMENT DUE TO SPILLAGE OF ASH AT SASAN POWER LIMITED

___________________________________________________________________________________________________
Total Value of Work INR 2,940,000.00
Total Expected Value N/A
Total GST CGST INR 264,600.00
Total GST SGST/UGST INR 264,600.00

___________________________________________________________________________________________________
Total Order Value: INR 3,469,200.00___________________________________________________________________________________________________

___________________________________________________________________________________________________
Note(S): 1. OOO It is essential that the Contractor shall mention ItemNo. & Item code along with corresponding Material/Work Description and W.O.No. as mentioned above, in

the Delivery challan (On-Shore Order), Measurement sheet and invoice for ease of material Inwarding, Certification of work and Bill Processing. Failure to do so may be the
grounds for the rejections(s) or delay in release of payment(s).

2.

WORK ORDER W.O.Number SERO/MSC/33518914 Dt.05.06.2020
Page No: 1
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Ref: LOI dated 21st April, 2020

1.0 Introduction

Sasan  Ultra  Mega  Power  Plant  or Sasan UMPP is one of the four
Ultra  Mega  Power  Projects  planned  by  the  Ministry of Power,
Government  of India. It is located in Sasan village of Singrauli,
Madhya Pradesh. Sasan UMPP is among the world's largest integrated
power  generation  and coal mine project with 3,960 MW power plant
and  20  MT per year coal mining capacity. It is presently the 4th
largest  electricity generation power plant in India after 4760 MW
NTPC  Vindhyachal, 4620 MW Mundra Thermal Power and 4000 MW Mundra
UMPP.  The  plant is operated by Sasan Power Limited, a subsidiary
of  Reliance  Power  Limited which was incorporated on 10 February
2006.  As  of  March  2020,  it provides electricity to 13 million
customers  across  7 states of India. Being a thermal power plant,
lot  of ash is produced which is stored in ash ponds. The ash pond
of  thermal  power  plant  consists  of  ash  in  the form of High
Concentration  Slurry Disposal (HCSD). Coal ash typically contains
heavy  metals  including arsenic, lead, mercury, cadmium, chromium
and  selenium,  as  well as aluminum, antimony, barium, beryllium,
boron,  chlorine, cobalt, manganese, molybdenum, nickel, thallium,
vanadium,  and  zinc.  Many  of these elements are highly toxic to
human  and  other  life.  Spillage  of coal ash can also cause the
pollution of waterways, drinking water, air and soil.
It  has been reported that On 10th April 2020, at around 1700 hrs,
the  retention wall of ash utilization area inside the power plant
boundary  got  damaged causing the ash to flow towards an adjacent
Gabaíya  nullah,  where it got mixed with water and was flown over
some  distance and it covered the adjoining area. In this incident
an  earth-moving  equipment  (i.e.  poclain) also drowned with the
flowing ash and its operator is also missing. The equipment was in
service during the day, working on the retention wall to fill soil
for  maintaining  safe  height  above  the  level of ash, so as to
prevent  overflow  of  rain water in the event of accumulation. As
understood  from another operator, who was present at the location
at  that time, the machine was returning after finishing the work,
when  it got unbalanced and started slipping down the slope of the
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retention wall. The machine operator tried to stop it from sliding
by  anchoring  the bucket into the soil. However, in that attempt,
the boom damaged the retention wall as the machine kept on sliding
down  because  of  its heavyweight. In order to assess the damages
due  to  this  breach, Sasan Power Limited has asked CSIR-NEERI to
submit  a  proposal. The details of the proposal are delineated in
subsequent sections.

2.0 Scope of the Study

The  main  objective  is  to  study  the environmental damage cost
incurred  due  spillage  of  coal  ash  and suggestion of remedial
action plan.
The study is divided into three parts:
Part  1.  Demarcation  of  the  contaminated  site and analysis of
suitable samples for contamination
Part  2.  Environmental  damage cost assessment due to spillage of
ash
Part 3. Remedial Action Plan for Sasan Power

3.0 Stages of the Study:

-Delineation  of Study Area: Area of source of contamination shall
be  analyzed in detail in order to ascertain the number of samples
required  to  understand  the  impact of ash contamination. Remote
sensing  tools and ArcGIS will be used to create digital elevation
model  and  drainage  map of the region to understand the possible
flow of contaminants.
-Finalization  of Parameters and Sampling: Radial boundaries shall
be marked based on drainage patterns of the region to finalize the
number of samples. Soil and water samples shall be collected based
on requirement.
-Laboratory  Assessment:  The  soil  and  water  samples  shall be
analyzed   along   with  virgin  ash  samples  to  understand  the
contamination.  Heavy  metals  leaching  would be analyzed in soil
samples,  if  any.  Physico-chemical  parameters  along with heavy
metals  shall  be analyzed in the water samples. Baseline analysis
shall also be done with multiple samples.
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-Multiple  Sampling:  The  restoration  process  of spilled ash is
ongoing on the site. Hence multiple sampling including and pre and
post-remediation  shall  be done in order to understand the change
in concentration of contamination
-Damage  Assessment:  Based  on  assessment  of samples, available
literature  and  methodologies for damage cost assessment shall be
used to determine the monetary damages.
-Remediation:  Based on assessments, remedial action plan shall be
suggested for the contaminated area.

4.0 Valuation Methodology

1. Soil pollution: Spillage of ash on nearby land area of pond may
cause  deposition of layers of ash on soil. To evaluate the impact
on  the affected land, soil monitoring shall be carried out in and
around  the site of spillage. Heavy metal analysis, fertility loss
may also be considered to estimate the monetary damage due to soil
pollution.  The  damage  cost  due  to  contaminated soil shall be
estimated using benefits transfer/avoided cost methodology.
2. Ground and surface water pollution:
Due  to  the occurrence of heavy rainfall after and at the time of
incident,  leachate  generated  from  the  ash  slurry is directly
subjected  to the open land, which has a tendency to percolate and
reach the nearby water bodies. The harmful metal concentrations in
leachate  can  cause  considerable  impacts  on  human  health and
agriculture in addition to the aquatic life. Water quality testing
of nearby ground and surface water sources shall be carried out to
analyze the level of pollution. The concentration value, breaching
the  standards,  shall  be  determined and resulting environmental
damage  shall  be estimated using control cost methodology linking
all  the  environmental values/indices. Where costs are quantified
on  the  basis  of  the  cost of one pollutant coupled with linked
environmental  values.  Both  environmental and health effects are
covered by the study.
3. Miscellaneous  impacts:  If  in  the detailed site study other
miscellaneous  impacts  such  as  vegetation,  life  loss etc. are
identified,  corresponding  monetary  value  associated  with  the
impact  shall  be  quantified  using market price method or shadow
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pricing method.

4.0 Total Study Duration:
 10 (Ten) Months from the receipt of first installment.
-First Report on Initial Sampling: Three Months
-Final Report on Second Sampling: Seven Months
-Final report based on Comments: Ten Months

5.0 Contract Value
The  contract value for the study shall be Rs. 29.4 Lacs + GST@18%
= Rs.  34.69 Lacs (Including GST@18%)

6.0 Payment Terms:
1. 50% advance with the award of the project
2. 30% post submission of the draft project report
3. 20% on submission of the final report.

7.0 Support from Sasan Power Team
-  Machinery  for  sampling  and  boring (if required) for example
poclain, bore etc shall be provided by Sasan Power Limited
-  To  provide  any  past  record of soil, fly ash and groundwater
quality
- To provide groundwater table details
-  To  provide  details of bore wells, open wells, dig wells, hand
pumps for sampling in the defined study area
- To provide details about area which got contaminated.

Further,  the  following  assistance  to visiting CSIR-NEERI staff
shall be provided
-Accommodation for NEERI staff during the visit
-Local transport facility
-A senior technical staff for data collection and coordination

****************************************************************
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WORK ORDER

WORK ORDER NO.: SERO/ MSC/ 33518914
2515713

NATIONAL ENVIRONMENTAL ENGINEERING RESEARCH INSTITUTEDATE: 05.06.2020
ENVIRONMENT IMPACH & RISK
"ASSESSMENT DIV., NEHRU MARG"
NAGPUR
NAGPUR MAHARASHTRA
Pin Code: 400020 INDIA Contractor's Quot. Ref :
PHONE : Date :
FAX : 9107122249878/96 Our Ref :
E-Mail : Plant:MP21
Attention : Desc:Sasan Power-Madhya Pradesh

In accepting this WORK ORDER, CONTRACTOR agrees to furnish the GOODS/Do WORK specified in full accordance
with all conditions set forth herein and / or attachments hereto. All drawings, designs, specifications and other data
prepared by OWNER and related thereto are the property of the OWNER and must be returned to OWNER upon
completion by CONTRACTOR of the obligations under this WORK ORDER. The information contained herein is not to be
released or disclosed for any other use or purpose other than for the execution of this WORK ORDER.
It is important that CONTRACTOR signs and returns the Work Order copy within three (3) days of receipt.
No other form of Order acceptance will be accepted. Failure to return the Order acceptance does not diminish the
responsibilities as set forth herein, but may result in delay to any payment(s) that may be due and may be the cause
for termination of this WORK ORDER.

For all correspondence, Please quote Contract/Work Order No.
For detailed commercial terms & conditions, please refer line items terms/enclosures.

Value of Work INR 2,940,000.00
Expected Value N/A

WO Period From DT: 05.06.2020 GST CGST INR 264,600.00
To DT:04.04.2021 GST SGST/UGST INR 264,600.00

TOTAL ORDER VALUE: INR 3,469,200.00
Value in Words :( Rs. Thirty Four Lakh Sixty Nine Thousand Two Hundred only )
For other details, please refer line items.

Delivery Terms :
N/A
Engineer in Charge :

Payment Terms : See Page Inside

This document is electronically CONTRACTOR'S Acceptance
generated through SAP system of

SASAN POWER LIMITED;
and no signature is required to authenticate the same.

, Jitendra Jaiswal (Sr.V.P.)
BUYER : Manish Saxena Authorised Signatory Signature Title Date

REGISTERED OFFICE : H Block, 1st Floor Dhirubhai Ambani Knowledge City Thane Belapur Road, KoparkhairneNavi Mumbai -400710

SASAN POWER LIMITED
Reliance Centre, Corporate Procurement Group
Prabhat Colony, Santacruz East, Mumbai-400055, MAHARASHTRA,INDIA
Telephone : 91-22 -4303 1000
Fax : 91-22 -4303 2663 Email: cpg@relianceada.com
GST: 23AAKCS0723M1ZB, PAN: AAKCS0723M
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1

From: Rishub Kapoor
Sent: 09 July 2021 10:50
To: dharain.advocate33@gmail.com
Cc: judicial-ngt@gov.in; Shri Venkatesh; Delhi Office; Anshul Kumar; Sunil; Anant Singh; Charlie
Subject: [Service by way of email] O.A No. 148 of 2020 in O.A No. 31 of 2020 Hiralal Bias v. UoI

Dear All, 

We represent the Respondent No. 1 & 2  i.e., Sasan Power Limited (SPL) in the captioned Original Application pending 
before the Hon’ble National Green Tribunal (Hon’ble NGT). 

Please find the below mentioned link to access the Affidavit filed by SPL in the Original Application filed by the Applicant 
i.e., Hira lal Bias, before the Hon’ble NGT.

https://skvlawoffice‐
my.sharepoint.com/:b:/g/personal/rishub_kapoor_skvlawoffices_com/EdKJkMBCWLNDmI9fgkiuCL4BHtwadqJdcprTAcC
‐2ctEZA?e=iHQcjb 

Kindly treat this as valid service. 

This is for your information and record 

Best Regards 

Rishub Kapoor 
SKV Law Offices 
+91‐11‐47099954 |+91‐96547‐16337 |  
rishub.kapoor@skvlawoffices.com |  
B‐50, Defence Colony, New Delhi‐110024, India.

Please consider your environmental responsibility. Before printing this e‐mail message, ask yourself whether you really
hard copy 

IMPORTANT:  The  contents  of  this  email  and  any  attachments  are  confidential.  They  are  intended  for  the  named
recipient(s) only. If you have received this email by mistake, please notify the sender immediately and do not disclose the
contents to anyone or make copies thereof. 
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